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of the orders of their Lordships of the Hon'1t2 

High Court of Orissa, it will not be proper for 

us to express any view in the matter. It would 

be proper for the applicants to approach the 

Hon'ble High Court of Orissa to seek further 

clarification and relief. In consideration of 

this, while we reject the Original Application 

at the stage of admission on the ground that the 

matter is already before their Lordships of the 

Hon'ble High Court, we direct the respondents to 

maintain status quo for a period of seven days, 

i.e., till 7.9.1999 to enable the applicants, if 

they are so advised, to move the Hon'ble High 

Court for obtaining appropriate orders. 

6. The Original Application is 

dismissed as being not maintainable before this 

Tribunal. 

Let copy of this order be given to 

the learned counsels for both sides. 

(G.NARASIMHAM) 	 (SOMNATH SOrj) 

MEMBER(IJUDICIAL) 	 VICE-CHAIRMAN 
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